
 
 

 
 

 
 
   

 

    

 

 

   

 

 

   

 

 

 

       

                                                                                          

 

  

 

 

BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

CRP. No. 45 of 2013 

06.03.2014 

None of the parties are present. The same reflects from 

the order dated 28.01.2014 as well as 12.02.2014. 

From office note, it appears that the notice return un-

served with a note that no such respondents’ available in the 

address given. 

The learned counsel for the petitioner, Mr. P.K. Borah is 

again absent. Therefore, I am of the view that the parties are not 

interested to pursue with the matter. 

Hence, the matter is dismissed for default and stands 

disposed of. 

JUDGE 

D. Nary 



 
 

 
 

 
 
   

 

     

 

  

 

 

  

 

     

 

  

  

 

 

 

    

 

 

 

                                                                                           

 

  

 

 

 

BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

REVIEW.PET. No. 3 of 2014 

06.03.2014 

Heard Mr. R. Debnath, learned counsel appearing for 

and on behalf of the petitioner. 

On bare perusal of Clause-b at Para 8 of the petition, it is 

found mentioned that: 

“For that the impugned Judgment and Order dated 

14.02.2014 passed by the Hon’ble Court in a 

mechanical manner with material irregularity and 

illegality and the same has resulted in miscarriage 

of justice, as such, the same is liable to be 

reviewed”. 

From the language of the petition, it is understood and 

clear that the learned counsel has drafted the petition in a very 

poor manner, and this language may be used, if the petitioner 

moves before an appellate court not in the review court. Besides 

that, the order was passed in open court in front of all the lawyers 

of the parties after hearing them, and it was a consented order of 

the parties. Therefore, I find that this instant review petition has 

no legs to stand and not admissible for consideration. 

Hence, this review petition is rejected and stands 

disposed of. 

JUDGE 

D. Nary 



 
 

 
 

 
 
  

  

  

 

   

 

 

   

   

 

 

 

                                                                                         

 

  

   
 

BEFORE 
HON’BLE MR. JUSTICE S.R. SEN 

WP(C) No. 41 of 2011 

06.03.2014 

Heard Mr. N. Syngkon, learned counsel appearing for 

and on behalf of the learned Sr. counsel, Mr. M.Z. Ahmed who 

submits that Mr. M.Z. Ahmed is unwell, so he could not come, 

and prays that last chance may be given. 

The learned counsel, Mr. S.P. Mahanta, learned Sr. 

counsel, Mr. V.G.K. Kynta and learned counsel, Mr. H.L. 

Shangreiso are present and has no objection. 

The matter is adjourned giving a last chance for hearing. 

List this matter on 21.03.2014 for hearing. 

JUDGE 

D. Nary 


